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COMMITTEE ON PUBLIC UNDER-
TAKINGS

Th i r t y -Eighth  Repor t  a n d  Mi n u t e s

SHRI AMRIT NAHATA (Barmer): 
I beg to present the following Report 
and Minutes of the Committee on 
Public Undertakings:—

(1) (1) Thirty-eighth Report on Hin-
dustan Machine Tools Limited

(ii) Minutes of the sittings of the 
Committee relating to the 
above Report.

(2) Minutes of the sittings of the 
Committee relating to—

(i) Thirty-ninth Report on Pyrites.
Phosphates and Chemical 
Limited.

(ii) Procedure and Miscellaneous 
Matters.

(iii) Action Taken Reports.

RAILWAY CONVENTION COMMIT-
TEE

Si xth  Re po ri  a n d  Mi n u t e s

SHRI H. K. S1NHA (Faizahad): I 
beg to oresent the' tollrwing Report 
and Minifies of the Railway Conven-
tion Committee: —

(1) Sixth Report on “Rate of Divi-
dend for lfWQ-'TO and 1970-71 
and other Ancillary Matters”.

(2) Minutes of the 5th to 38th 
sittings of the Committee.
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THE MINISTER OF RAILWAYS 
(SHKT L. N MISHRA): I lay it on
the Table.

Statement
While? going through the cyclostyled 

proceedings of the Lok Sabha for 16th 
April, 1973 pertaining to half-an-nour 
discussion on purchase of shares of 
Shaw Wallace and Company, I was 
s jrry to find that Shri Jyotlrmoy Bosu 
had made certain allegations against 
me and two of my colleagues Shri 
Chavan and Shri Mirdha. I was not 
present in the House at that time as 
I am not connected with the subject; 
otherwise I would have refuted the* 
allegation then and there.


